
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, 3ABALPUR

Original Application No, 69 of 2004

Oabalpur, this the 23rd day of Oanuary, 2004,

Hon'ble fir. G.Shanthappa, Judicial Member
Hon'ble Mr, M.P. Singh, Vice Chairman

Hemant Kumar Doshi
S/o Shri N.L. Doshi,
Aged about 42 years.
Inspector, Central Excise,
O/o Commissioner,
Central Excise, Tikrapara,
Raipur. APPLICANT

(By Advocate - Shri Manoj Sharma)

VERSUS

1

2.

Union of India
Ministry of Finance,
Department of Revenue,
Central Board of Excise and
tfujtoms, New Delhi.
Through its Secretary,

The Commissioner,
Customs & Central Excise,
Revenue Building,
Tikrapara,
Raipur - Chhattisgarh,

Additional Commissioner(P&V),
O/o Commissioner,
Central Excise,
Raipur Commissionerate,
Tikrapara, Raipur,
Chhattisgarh.

RESPONDENTS

ORDER fORAL)

By G.Shanthappa. Judicial Member -

The above OA is filed by the applicant seeking

a^directien to the respondents to complete the

departmental enquiry as enunciated vide memorandum
dated 22.3.2001 in a time bound manner preferably
within 3 months or alternai^ively quaah the said memorandum.

brief facts of the case are that the

raspandants have issued a charge sheet against the

applicant, dated 22.3.01(Annoxura-A-1). The raspandants
have not comploted the enquiry. They have taken mere
than 3 years and no progress hasten made by them.



*  2 *

The applicant has subnittad hia raprasantatian datad

15.3.2003(Annaxura-A->4) to the respondants. Even after

subaissien af the said representatien, no pragrass

has been mada by the raspandants. Hanca, he has

Appreachad this Tribuanl for a direction to the

respondants to conplata the encpjiry as early as paaaibla.

3. Heard the learned counsel for the applicant

and parusad the record.

After hearing the learned counsel far the

applicant, ua are af the view that this OA can be

disposed af at the adnission stage itself by directing

the raspandants to conplata the enquiry in pursuance to

the meoioranduiii dated 22.3.2001 (Annaxura-A-1), within

a period of 6 months from the date af receipt af a copy

of this order,order accordingly. The OA is disposed af

in the above terms.

(n.P.Singh)
Vice Chairman

(G^hanthappa)
Ouo^icial nambar
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